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Representation from Bharatiya Rail-
way Mazdoor Sangh

838. SHRI R, K. MHALGI: Will the
Minister of RAILWAYS be pleased to
refer to reply given to Unstarred Qu-
estion No, 4484 on 18th December, 1980
regarding Representation from Bhare-
tiya Railway Mazdecor Sangh, Bombay
and state:

(a) whether demands made Ly Bha-
ratiya Railway Mazdoor Sangh in
their representation dated 3rd July,
1980 have been considered and deci-
sion taken thereon by now;

Demand

(b) if so, details of the action taken.
on each of the demands; and

(c) if no, substantial progres made,.
the specific reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA--
MENTARY AFFAIRS SHRI MA-
LLIKARJUN). (a) Yes.

(b) and (c) The following main de-
mands were made in the representa-
tion from Bharatiya Railway Mazdoor
Sangh, Bombay. Action taken on the
demands is indicated below:.

Action Taken

(1) The inclusion of the category of car attendants in
the chanrel of promaotior. of Gemmercial Depart-

ment;

(ii) Upgradation of 50%, of the posts in this category

to cover up the back-log;

(i) Coach Atter dants e already ir cluded
in the charrel of promcticn wlatirg to
Commercial Department on most of the
Railwasy. The chanrels of promotion
are, however, decided by the Zonal
Railways concerned depending upon the
local conditiors available ard stafliir g
pattern obtainir g on the Railways, ard
in consultation with organised labour.

(i1) & (ii1) The demar d for upgradation
o 50% of the poswsin this category has

(iii) To give retrospective effect for upgradation as not been fourd acceptzble.

per Group C&D Committee 's Report;

(iv) Similar action in favour of Mechar ical car atten-
danis attached to reserved carriages and saloons.

(iv) Saloor Car-Aiter dantsin the scale
of Rs. 200—-240 are attached to Carriage
and Wagon Departmer.t of the Raiiways
and get their further promotion in  that
department  only. s stated above,
channels of promotion are decided by
the Railway Admiristrations themeelves
dependirg upon the lccal corditiors
available ard staflug paltern  etc.
after corsulting the organiscd  labour.
Gererally staff are provided avenues or
promotion in the department to  which
they are functiona'ly attached ard the
demand that the Saloon Atterdants
should be given promoticr charsel in
the Commercial Departmert carnot,
therefore, be acceded to.

- — - -

Pending pension cases in Bombay
Division

839. SHRI R. K. MHALGI: Will the
M:nister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4446 on the 18th Decem-
ber, 1980 regarding inclusion of part
of D.A. in pension angq state:—

(a) what special efforts hag been
made to settle the 550 pending pension
cases of retired persons, below 30 July,
1977 in Bombay Division of the Central
Railway;

(b) what is the progress made; and

(c) if no substantial progress has
been made the reasons therefor, and
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- proposed spec:fic steps to speed up the
—work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

. MENTARY AFFAIRS SHR] MALLI-
KARJUN): (a) and (b) All pending
pension cases referred to in reply to
"Unstarted Question No. 4446 dated
18-12-80 have since been finalised.

(c) Doeg not arise.

" Representation from Retired Railway-
men’s Federation, Dombivali

840. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
. state:

(a) whether the Additional Direc-
tor, Pay Commission (Railway Board)
had received a representation dated

' 28th March, 1981 from All India Re-
tired Railwaymen'g Federation, Dom-
bivali. District Thane (Maharashtra);

(b) if so, what are the various de-
mands made therein;

(¢) what decision Government have
" taken in connecion with each of the
< demands; and

(d) if not, the specific reasons
therefor and when the same is likely
* to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) and (b). No re-
presentation dt. the 28th March, 1981,
has been received by the Additional
Director, Pay Commission (Ralway
Board) from the All India Retired
Railwaymen’s Federation, Dombivali,
District Thane, Maharashtra. @How-
ever, a representation wag received by
the Hon’ble Minister for Railways in
March 1981 from the President, Dom.
bivali Pensioners’ Association on the
subject of redressal of grievances of
Railway Pensioners. A suitable reply

“hag also been given in October 1981.
‘ The demands are:—
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(i) 1o increase the ex-gratia pen-
sion to a minimum of Rs. 100 per
month;

(ii) to grant family pension to
widows of ex-gratia pensioners; and

(iii) to grant some ex-gratia pen-
sion /relief to staff who retired under
the State Railway Provident Fund
(Contributory) Rules, after the 1st
April, 1957.

(c) and (d). The position in respect
of each demand js as under:

(1) Increase in exgratia Pension to
a minimum of Rs. 100 ner month.

When the scheme of ex-gratia pen-
sion was introduced, the quantum of
such penson ranged between Rs. 19
and Rs. 22.50 only per month. When-
ever any relief was granted to a regu-
lar pensioners, correspondingly the ex-
gratia pension was also being enhance
ed. Presently the ex-gratia pension is
ranging between Rs. 102.50 and Rs.
166 per month.

(ii) Grant of family  penSion 10
widows of ex-gratia pensioners

Ex-gratia pension itself has been
given on compassionate grounds to
those Railway staff, who retired prior
to the 1st April, 1957 under the Con-
tributory S.R.P.F. Rules, and had no
ooportunity to opt for the Pension
Scheme. Family pension is granted only
to those who are governed by normal
Railway Pension Rules. It will, there-
fore, not be possible to consider any
payment of ex-gratia pension to the
widows of ex-gratia pensioners.

(iii) Grant of some exgratia pen-
sion relief to those staff who retired
under the SRPF Rules after 1-4-57.

This matter was already under con-
sideration in consultation with the Mi-
nistry of Finance, g





